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2/12.01,96

0.A. - 716/95

Hon'ble Mr. A, K, Sinha, Member (J)
Hon'ble Mr. K,D.Saha, Member .(A)

Nobody appeass. The case is adjourned to

12.1,1996 for admission,
( K.D.Saha )

> D, o (&./K.Sin._ ).
Merber (A) Member (J)

Hon'ble'mg,.xgy.saha, Member (A )

'Adjoul_:‘nedn to '07'.02. 1996 for .au.mission.

c{;;_j)gﬁ__fp o

(K.,D,Saha)
Membe r (A)

Hon'ble Mr.W. Sahu, Member (A)

 Adjourned to 26.3.96 for admission.

VotA

(N.sahu)
Member (A7)

gyl 2L ] o
adjouinyd el Gia il tae Division

. Bench is avsiiable. . //y

) _ncgjstrar ji } C

C e w7t >



DA - 76/95 ,

5./ 30.9.96. Shri T.B. Simgh, the counsel for the applicant.

& wi

?})d/ \ef 6/6 121

MPS .

7/6.1.1997

Shri B,N. Yadav, the counsel for the respondents,

. Stats of Bihar., | .
Heard. Admlt. Issus notzces to the raspogﬁantscr

to file’ ur;tten Statemant within four ueeks.’Rejoxnder,

if any, may ba Fxlod within tuo waaks theradfter. Liate

" this case on 27.11.96 before the R301strarlfor comﬁlatlan

of plaad;nga.

’

. ()r/ﬁ ’ » ’”
(KD, SEaBaY— | : : (\b.N.‘ Mehrotra)

Member (A) : Vice-chairman

996 | ﬁoné for the applicant, NK.B.N.YadaG,;Sppears :;
| for the Stste of Biher, W/s has not beén filed. Put

2%a ﬁH: Q:

( M.L.Paswan ).
- Registear I/c ,

up on 6.1,1997 for £iling W/s.

None for the applicant. Notices hadve|been issued
to the reSpondents. W/s has not been filed. Put up
on 18, 2.1997 for filing W/s.

( M, L,Paswan )
Registrar I/c -
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A, -716/95 = | : T y

None for the parties, W/s has not been

‘filed as yet. Put up on. 14.3.1997 for filing W/s.

. ( S.P.Simha )
. Dy.Registrar I/c

None for the parties. W/s has been filed

on behdlf of the respondent no. 1. No W/s has yet

“

been filed on behalf of the respondents no, 2 to 5.

Put W on 28,4, 1997 for filing W/s on behalf of the
respondents no.2 to 5 and rejoirmer, if any,

¢ S,PsSinha )
Dy. Registré}r I/c

None for the appllcant Shri B, N.Yadav,: e
learned counsel appears for the Respondents $£ate
B1hdr The learned counsel préys for further time )
to file W/s on behalf of the respondent no, 2 to 5, N
Prayer allowed Put up on 14,5,1997 for fi rig W/s
as a last chance.‘ ﬁ}

s

( S.PfSE;;;f;fj’

‘Dy.Registrar I/c

None for the 3plicant, Shri B.N. Yadav, learned
counsel appears for the respondents State of pihar,

The 1 earned counsel for the respondents submits that
he will file W/s latest by 2,7.1997. In viaJof the
Submission lét it be listed on 2,7.1997 for filing %/s
ds & last chance, In the meantime, the applicant my

file rejoinder to the W/s dlredady filed resPonoent»

Dy.Registrar I/c

no. 1.



12/2.74/1997

MPS ;

[

SKI

- 14/10.09,97

SK%

|

. 13/28.07.97

8s/

.'nay pe f£iled within two weeks thereafter. §§ 3

None for the appllccnt Shrl B, N, Yadav, learned

counsel appears for the respondents State of Bihdgf i;
W/shas been filed on behalf of the respondent Tho. 1, g
Union of India. No W/s has yet been filed on bkehalf
of the remdining respondents though sufficient time
was glven therefolee In the circumstances, let this

case be listed before the Hon'ble Bench for &1rect'on
on 28.7 19970

( s.p slnha ) ;
Dy. Reg1°trar I/b _
Shri ﬁ}N.Yadav, Standing Counsel for the Stete of Blhar.
The learned Standing Counsel for the State ofBihar
prays for theee. weeks time to file reply. Allowedﬁ'gejoinqegﬁ;

i 4,
A

" ‘I'ist on 10,09,1997 for direction.

PR N k
e . LAS

: f# .
‘ A

: :

(V .N.Mehrotzra)
Vice-Chairmen

4
A

Shri B.N.Yadav, Standing Counsel for the state of ?ihar.
Thex learned StandingCounsel for the State

'of Bihar is allowed three weeks time to file W/s. Rej01nae

nay be .£ilec within two weeks thereafter, - ; '
List on 17.11.1997 for dlrection.QL: t

i
%

' 0
(V.N.Mehrotra)
vice-Chaimén

»

154/ 17.11.97. . Shri B.N. Yadav, the counsel for State of Bihar

‘respondents.‘

Ww/s has been filed on bshalf of the State of Blhar
raspondents. The other respondents have not filed W/S 84 far.
Three_ueaks fur;ha; time is allowsd for the sams, Rejoinder

)

may'be.filed within two weeks thereafter. List it on

27.1.98 for direction. 4 \ L L
| AV

gn
(V.N. Mehro&ra)

. e 4
Vice-chaiman
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19./ 21 8. 98.

'respondents. Four ueeks f‘urther tlme 1s alloua

Uoé“o- 716/9:) " .
shri B.N.Yadav, Standing Counsel for the Stdte.

16/27,01.98 W/s not fllea on behalf of other: respondents

" apart from the State of Bihar.Three wecks further
time is allowed for the same. Rejoincer if any, may
‘be filed within two weeks thereafter. \

List on.01.04.:998 ror airection, \&
>\;}‘ \/}\V‘W”

(v.N.Mehrotra) .
vice~-Ehairman

17/01,04,98 . Shri Brajesh Yadav, learned counsel for the S;tatg.

W/s not filed sofar, Four weeks further
time is allowed for the same, rejoinder, if any, may

be filed within three weeks thereafter, List on

702,07, 1998 for. directlon.‘ y\\\ ‘_3

(LL:NK. Prasad) - (V.N.MEhrqtra) ‘
Member(aA) - Vice-cmalman

18:/ 2.7.98.  Néne for the applicant.

- Shri B.N. Yadav, the counsel f‘or the State of

Bihar respondants .

\-.

/ W/s not filed so f‘ar. Four weeks furthar time is

alloved For the same. Re;oinder‘may be .filed within tyo

weeks thereafter, TList it on 21.8.98 for direction.
Q@
(L R.K. Prasad)
‘ member (A)
W/S has not been filed so- Far on behalf of the

d for the same.

X

Rejoinder may be f‘lled Ulthln three weeks theraaf‘ter. List

it on 17.11,98 for dlrectlon.

- el

~(LoR.K. Prasad) . . , e (V.N. Mehrotra)

Member (A).\, e e e : Vicg-chairman
X8 20/17,11,98  List on 11,02, 1999 for hearing,
(I.‘akshmar?QD . (L.R.K.Prasad)
SKI Menber(J) ‘ ‘ Menber(a)

-



22/28.4,1999

A . i -
21/11.'2.71999 List it for hearing on 28.4.1999, ‘e

-

. V. @\Q‘» ) o ‘*\‘ ﬁ@ /
‘ ( Lakshmandha- ) ( L.R, K, Prasad )
Member (J) . Member (A)

| —

=2
B

.
bl

—— -

\For want of time, list it for hearing

>z

. Narayan ) _
MBS, K (a) " " 7 Vice-Chairman

—

-
[P N
. v

.1
23/20.71.99 " None for the partiels(
List it for hearing on 23.8.99 .

W . ( jﬁb/

f

1

|
. 1 L}

AKJ (L .HMINSEIANA) . JHA)
MEMBER(A) MEMBER(J)

24., / 23,8.99,

For want of time, -list it on 271.9.99 for hearmg.

AN A) (S. NARAYAN)
MEMBE R (A) VICE=CHAIRMAN'

4

(L.

‘/cas/'

25/21, 09 929 For want of time, the hzaring is adjournsd
. to 05,11.1999,

3 L - <
' «Hnin; Iiana) (S.Narayan)

| Member (A} Vice-Chairman

26/0%5,11,99, For want ot time, the hearing is adjourned

A\(%Zl 12,1999,
{L¥#ingliana) . e );57

‘ A (S.Narayan) -
5K Menmber(a) Vice-Chaisman
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28/20.1,2000
MJ:E,

29

\28.2.2000
oM.
L

+
A

|
|

30/10. 3.2000
i

0.1:\0 N0.716/95
7/21.12,99 . For want of time, thg hearing is adjourned

0 20,01,2000, , |

AL.Hiing liapa) V(S.Narayan')
Hember (A) : Vice-Chairman

AN

SKI

None for -the parties, :
' List it for hea ing on 18. 2.2000

‘J—(% K. Prasad )

K Lakshman Jha ) « R,

Member (J) Member (A)
List it for hearing on 10.3.2000. _ \'

" (L.gha) L _ (L.R.K.Prasad)
Member (J) . Member (A)

Nene fer the parties.,
List it fer hearing em 10.4,2000 .

>AKJ (L.JHA) L ;"Lj *(L4R K . PRASAD)
, P © MEMBER(J) . .. . . ~ MEMBER(A)
PR R I ‘ . T _ :
' . ) ' B L . . o N o v
K ' 31/1044.2000  None for the applicant, . |
o ' ' . Shri B.N. Yadav,counsel for State of Bihar.
3 List it for hearing en 30,5.2000.
o - o
_ (L.Hningliana) (Lakshman Jha)
- SRK/ Member (A) " Member(J)
t
f .
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32/30.5.,2000, Sh‘ T.B.Singh, counsel -for the appllij
' Sh,

B.N.Yadav, counsel for State of .éihar.

[

Sh. H.P.Singh, ASC, for the respondents,

applicant, list it for heahring on 3.7.2000

. RN
AKJ  (L.HMINGLIANA) (L .JHA)
| . . MEMBER(a) " MEMBER(J)
33
3.7.2000 o e
‘ . ,[ "f
. ‘ CR . ) .
None

appears on behalf of the applicanf:.

ist this case on 7.7.2000. If nobody appears
on behalf of the applicant on that date,
the case will be dismissed for default.

I\ O ‘ 3
' W.R.K.prasadj (s.varayan) E:
soR Ko as . .
. (LeReK.Prasad) vice-Chairman -,  j}
- Member (a) /!a
34 / 7.7 2000. |
.Shri H.P, Singh,

Addl. Standmg Counsel for U0l

Yadave, the counsel for the State of Bihar is, of‘ course

present. In vi8u of the earlier order dated- 3-7%2000 \
this "0A is dismiesed for default.

raert”

(LsR4Ke PRASHD) _ | (S. NARAYAN)
mEmBER (A) - _ :  VICE-CHAIRMAN |

.’.'. 'y
v

B '-"i-'l'h"'\,-mﬁﬁ

Nons appears on behalf of the’ applicant. ‘Shri B.N. “Yadav,

N ’
Y

-On- the request made by counsel for the

*



